
HIGH COURT OF DELHI: NEW DELHI 
NOTIFICATION 

No. 358/Rules/DHC                                                                                       Dated: 15.12.2008 

 

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 

1966 read with article 225 of the Constitution of India, Clause 27 of Letters Patent and all 

other powers enabling it in this behalf, the High Court of Delhi, hereby makes the 

following amendments in the rules contained in Chapter 5-A of High Court Rules & 

Orders, Volume V, namely :- 

 

1.  IN EXISTING RULE 3, FOLLOWING PROVISOS SHALL BE 

ADDED:- 

Provided that whenever  an inspection of any record of any 

pending case is considered necessary in connection with Lok Adalat, 

Mediation, Conciliation or other  proceedings conducted under  the 

auspices of the Delhi State Legal Services Author ity or  Delhi High Cour t 

Legal Services Committee, the Chairman of the Author ity and/or  the 

Legal Services Committee, as the the case may be, shall be competent to 

grant permission for such inspection. 

Provided fur ther  that any such inspection would be conducted 

directly under  the supervision of one of the officers of the Authority or 

the Committee, as the case may be. 

2.  IN EXISTING RULE 4, THE FOLLOWING NOTE 3 SHALL BE 

ADDED AFTER NOTE 2 :- 

Note 3 - No fee shall be charged for inspection of record of a pending 

case, permitted by the Chairman of the Delhi State Legal Services 

Authority or the Chairman of the Delhi High Cour t Legal Services 

Committee.  

 
Note : These amendments shall come into force with immediate effect. 
 

By order of the Court,  
Sd/- 

          ( AJIT BHARIHOKE ) 
                REGISTRAR GENERAL 
 


